
Central ADf^« n s s tra f i vc ir i bunal
PRINCIPAL BENCH, NEW DELHi

O.A.NO.338/2004
ivJ. A. NO. 331/2004

Friday, this the 13th day of February. 2004

Hon 'use Shr i Jus 11 ce V. S. Aggarwa E, Cha i rrnari
Hon' b i e Shr s S. K. Na i k. Meffiber (A )

1. Cna.'iCifup S i OQh
s/o 3nri Jagfam
r/o Yi i i age Khadipur"
PO Basal , Distt, Gury-aon

2. Daya Naod
r/o Shim Nagar, Gurgaon

3. All i I KuiTiar

s/o Banwari Lai

r /o ii . No . 238/30 , G 8 i ock
Rajinuer Park, Gurgaon

4. Subhash Chanci

Shfi Daya Chand
r/o H , No . SO , Char r/iaria
Modei Town. Gurgaon

5. Ram Chande.r

s/o Bnarat Singn
r/o Baburpur, rO Dauitabad
Gurgaon

6. Surender Kumar

s/o Bnagwan Das
r /o 5/ 2 / 2 "i , Ga i 1 No . 3
Madan Puri. Gurgaon

(By Advocate: Shri S.K.Sisaria)

Versus

"i . Union of India through Secretary
ivi f ri i s t ry of Def ence
Sou t h B i ock . New De1h i

2. vChief of the Air Staff

Vcsyu Bhawan . New De i n i

3 . Command i r?g Of f j cer
54. Aor, Gurgaofi

4. Lai a Ham

Lead i rig Hand f i re
c/o t-i re Section, 54, ASr
Gurgaon

5. Daya Chand
Lead I ng iHand i- i r e
c/o r!re Section, 54, ASP
Gurgaon

6. Devender Kumar

Lead i ng Hand F i re

App i I can Ls



y

(2)

c/o Filre Section, 54, ASP
Gurgjaoh

I

Ram Fa!i Meena
Lead i 00 Hand F i re
c/o F i r e Sec t i on, 54, ASP
Gur.gaoo

nespunoenis

G R D h R VORAL)

Jus t ii ce ¥. S. AQ9ar-®a i ;

MA-33172004
I

ftiA-331/2004 is ai lowed subject to .iust
I

exceptions. rjiiing of a joint application is permitted.
i

OA-338/20Q4 ;

The grievance of the appiicants is that the
I

I

private respondents have been promoted totaiiy contrary

to the rules' and the 200 point roater pertaining to
•

I

reservation. |i n this regard, the appH'canis have a i read/

submitted a representation to the respondents, copy of

wh i ch i s Annexyre A-7, wh i ch is s t s i i pending.

I

• I

2. When tftie rights of the respondents are not likely
i

to be affected, we deem it unnecessary to issue a show

cause notice to the respondents while disposing of the
!

pet i t i on.

I

I

^ • I'
3- it is I directed that respondent No.3 would

consider the said representation and pass a speaking

order preferai|)y within three months of the receipt of. a

oertii'ied cop>[' of trie present order and oommunicate to
I

t he app i i can Ia J

4. Keeping in view the said fade, riu opinion, as

for present, lis being expressed on trie merits oi" tr^ie
I

matter.



o >

5. OA is disposed of.

o . Let a copy of tnis order be issued Dast i .

C 3. K. Iva t k )

iMernber (A)

/sun i i/

( V. S. Aggar-wai )
Cha j r-fflan


